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Law Com-....... Report 

2891. Shri TanramaDi: Will the 
Minister of Law be pleased to state: 

(a) whether Eighteenth Report of 
Law Commission on Marriage Diasolu-
tion Act, 1956 has been considered by 
the Government; 

(b) if so, the nature of decision 
taken; and 

(c) what steps are proposed for 
implementing the d(.'cisions? 

TIle Deputy MlDister of Law (Shrl 
Rajarnavls): (a) to (c). Eighcenth 
Report of the Law Conunission on the 
Converts' Marriage Dissolution Act, 
1866 is under examination of the Gov-
ernment. No decisions have so tar 
been taken On the recommenda1ions 
contained in the Report. 

Pay Scales 01 Police Fone 01 AndaJIl~n 
and Nlcobar Islands 

2897. Sardar A. S. Salral: Will the 
Minister of Rome Main be plessl'd 
to state: 

(a) whether officers of the Andaman 
and Nicobar Police Foret', excepting 
Sub-Inspt.'Ctors and &sistant Sub-
Inspector, get Central scales ot pay; 

(b) i1 so, why Sub-Inspectors .md 
Assistant Sub-Inspectors are not given 
the Central scale of pay etc.; and 

(c) whether consequent upon Cen-
tral Pay Commissions r('port, the ques-
tion of revision ot pay scales of these 
PoliCe Officers is under Government's 
considera tion? 

The Deputy Milliliter 01 BOIDe 
Main (Shrlmatl Alva): (a) and Ill). 
All officers of Andaman and Nicobar 
PoliCe Forcf', including Sub-Inspect"fs 
and Assistant Sub-Inspectors, get C('I1-
tral ~calcs of pay. 

(c) The seak .. of pay of various 
categories of ~s in the Andaruall 
and Nicobar PoHce Force including 
Sub-Inspector~ and Assistant Sub-In-
spectors have already ben rr.\'iw.'d 
in accordance WIth the recommendat-
ions of the Second Pa), Commission. 

Manul_dare 01 Traeton 

2891 {Sbri G. K. Jedbe: 
. Sbrl Panprkar: 

Will the M.inister of Deluce be 
pleased to state: 

(a) whether there is any pl'Op\)';lil 
before G<lvernment to open a n.!w 
tactory tor manufacturing tractors in 
India; and 

(b) if 1.0, the details thereof? 

The Minister 01 Defence (SbrJ 
Krishna Menon): (a) No, Sir. Not in. 
defmce factories or establishments. 

(b) Does not arise. 

Judces In Mabaraabtra Hla"h Court 

Z899 {Shrl G. K. Jedhe: 
. Shrl Panrarur: 

Will the Minister of Home Aftaln 
be pleased to state: 

(a) the number ot judges employ-
ed in High Court ot Maharashtra 
State; and 

(b) how many at thMtl art! from 
outside the State? 

The Minister of State ID the MIDII-
tr, 01 Home Aftaln (Sbrl Datar): 
(a) 11 permanent and 5 Additional 
Judges. 

(b) None. 

Promotlo.. ID Anaed Fore. 
lleadqaarten 

1tII. Shrl S. M. Banerjee: Will 
the Minister of Defence be plcaR('d 
to state: 

(a) whether it is an o.tabli.ht,d 
practice in Armed .'clreCtl Head-
quarter!!, New Delhi, to give preference 
to graduaws over matriculate! tor pur-
POIIC'" of promotion trom Low('r Divi-
sion to Upp!r Division grade; 

(b) it 10, the realODJ tor the Jaml'"j 




